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lakhs. This was approved in princi-
ple in February, 1961 and the firm
were requested to take further action
to negotiate with suppliers in Japan
for deferred payments under refinan-
cing arrangements with the Japanese
Export-Import Bank. The promoters
of the Company were not able to raise
the capital of Rs. 40 lakhs for which
approval had becn accorded by Govt.
and no further progress in the imple-
mentation of the scheme was, there-
fore, made. Subsequently, in July,
1961 the Traco Enterprises Pvt, Ltd.,
Ernakulam, the Managing Agents of
the Traco Cable Co. resigned their
office as Managing Agents, and passed
a resolution that the licence granted
to them for the establishment of
factory for the manufacture of wires
and cables should be transferred to
the Government of Kerala. M/s
Traco Cable Co. have accepted the
resignation of the Managing Agents
and placed one of their Directors in
charge of the day-to-day administra-
tion of the Company. They have
also requested the Government of
Kcrala to subscribe to the shares re-
maining unsubscribed. That Gov-
ernment have accepted the above
request. The Company has since
obtained the commencement Certifi-
cate from the Registrar of Companies,
Kerala on the 20th July, 1861. No
amcendment of the licence is required
as the Traco Cable Co. will continue
to be the owner of the undertaking.

Accidents in Budrdochuck and
Simlabahal Collieries

*1104. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether action has been taken
against the mine-owners for the cri-
minal negligence which led to the
scrious accidents in Budroochuck and
Simlabahal Collieries; and

(b) the nature of action taken?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) and (b). Yes. Cri-
minal proceedings have been institu-
ted against the managements of the
Budroochuck and Simlabahal Collie-
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ries for contravention of the provi-
sions of the Coal Mines Regulations
1957, relating to depillaring operations,
systematic timbering rules, develop-
ment work and roads and working
places.
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Fertilizser Plant in Madras

1107 Shri Ajit Singh Sarhadi:
" | Shri Balakrishnan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the terms and conditions of
aid for the setting up of Compound
Ammonium Phosphate fertilizers
plant at Ennore in Madras to be
given by the Commonwealth Deve-
lopment Finance Co. Ltd.;

(b) whether the fund will be in
foreign exchange; and
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(c) whether its allocation will be
limited to imports from the United
Kingdom?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). A Statement is laid on
the Table of the Sabha.

STATEMENT

The Commonwealth Development
Finance Company Limited have
agreed to give a Sterling loan of
£600,000 to M/s. East India Distilleries
and Sugar Factories Limited for
meeting a part c¢f the foreign ex-
change required for setting up the
fertilizer factory for the manufacture
of ammonium phosphate at Ennore
in Madras. The loan will bear an
interest at 7% per annum subject to
tax, and would be repayable in five
equal annual instalments between the
years 1971 anq 1975. The C.D.FC.
have not made it a conditicn of the
loan that imports should be made
only from the UK.

Manufacture of Scooter Engines

*1110. Shri Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Enfleld India Ltd. have
entered into an agreement with the
Villiers Engineering Co. of Wolver-
hampton, England to manufacture
scooter engines;

(b) it so, what other articles are
likely to be manufactured in Tiru-
vottiyur, Madrag where the factory is
to be established;

(c) whether Cycle Equipment (Pri-
vate) Ltd. of Okhla are also to pro-
duce Villiers' free wheel in collabo-
ration with the above U.K. firm; and

(d) what will be the approximate
capacities of the two factories?

The Minister of Industry (Shri
Manubhal Shak): (a) Yes, Sir.

(b) The Villiers engines will be
manufactured in the existing factory
of the irm where Motor Cycles are
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already being manufactured. In addi-

tion, royal enfield scooters will also

be manufactured in the same factory.
(¢) Yes, Sir.

(d) M|s. Enfield India Ltd. will
have a capacity of 9,600 Villiers En-
gines per annum while the capacity
of Mjs. Cycle Equipment (Private)
Ltd., Kalkaji is 5 lakhs Nos. of free-
wheels per annum,
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